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0P~ COURT .. 

..• 

CE..J\JT ML NJ, l 'ISTR .. T IVE T ) I UNAL 
....... L_AI_-I .... ~. ~:3QL.i....~..1.. :.'..l.t... PD,. 

T iginal f\pplication No. tJ.87 of 2003. 

Allahabad this the 07th day of l'.1aY 2003. 

Brij ath 
son of Sri am Narain 
Resident of Village Kohada, P.0--Aurah'i 
Tehsil and District .Jaunpur , 

• • , •••••• Ppp +ic ant. 

(By _Pclvocate : Sri •• Dwivedi) 

versus. / 

l. Union of India throuah ;;J 

Gener al ~IJanage r B'ar od a House 
ew Delhi. 

I 

2. _Station Superintendent Northern Railway 
Station, Jaunpur. 

3. Ass is tant '.iorks Off icer-Ilryd 
Northern ailway, 
Lucknow. 

4. Inspector works trorthern Railvyay 
Jaunpur. 

• •••••••• Respondents. 

eBy .cdvocate : Sri A.K. Gaur) 

0 RD ER ....... ,...,.. - - .... 
By this O. A. filed under section 19 'of Pdministrative 

Tribunals ct 1985, the ap licant has prayed for direction 

to the respondents to regularise the service of the 
' applicant as Class IV employee. 

2. The facts of 
~ 

the. case are that the applicant ~ "'- 

Labour on 27.01.1973 as s t ated by ~p~o~nted as Casual 
~ ,./'- 

him in para 4(.ii\. , It has also been submitted that screening 
. . 7'' "--\ .,./ 

was held on 19.01 •. 1990 in which the -app Ldc arrt ~ '\ 

partic~ated but he was not regul.,.arised~ Thus, the cause 

of actio~?s~o the applicant in 1990 •. This O. '·. has 

been filed on 17.04.2003 i.e., after more than 12 years. 
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3._ ln the circumstances~this 0.A. is highly tirre barred 

and accordingly .rejected~ 

4. There shall be no order as to costs. / 

Vice-~ 

Jiianish/- 

/ 


